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CENTRAL administrative TRIBUNAL

principal bench, new DELHI.

OA-1883/97
MA-156/99

Delhi th.s the 11th dey of December, 2000.
> i_ 1 ck. 9 R Adige, V i ce-Cha i rman( A)

Hon'ble Dr! a! VedavaUi , MemberCJ)

Sh. Dharma V i r,
S/o Sh. Mast Ram,
working as Enquiry Clerk
in CPWD Enquiry Office,
3 J Sub Division,
j Division, Sarojni Nagar, Appl icant
New Delhi-3.

(through Sh. S.M. Gara, Advocate)
Versus

i  rontral Publ ic Works Department
^ ■ through its D i rector Genera 1(Works),

N i rman Bhawan, New DeIhi 1 •

2. The Superintending Engineer,
Delhi Central Circle,
VI I CPWD, R.K. Puram,
New Delhi-1.

3. The Executive Engineer,
J Division, CPWD,
EastBlock, Level I I I , Respondents
R.K. Puram, New Delhi. ....

(through Sh. R.N. Singh,proxy for sh.R.V.SInha,Advocate)

ordercoral)

Hon'ble Sh. S.R. Adige, Vice-ChairmanCA)

Heard both sides.

2. Both sides agree that the present O.A. may

be disposed of , n terms of the Tr I buna I ' s order dated
30.10.2000 In OA-917/99 (Harlsh Chander Kala Vs. CPWD &

Ors.) and another connected case.

3. Accordingly, this O.A. is disposed of with

a  direction to respondents to extend the benefits of the
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3,0.esaid order dated 30.10.2000 ,r, Har.sh Chander Kala'e

♦  a CODY of this order,
the date of receipt of a copy o

No costs.

n  CS.R. Adige)

tDr. A. Vedaval l i) Vice-ChairmanCA)
MemberCJ)
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